
ACT No. XV OF 1933. 

[PASSED BY THE INDIAN LEGISLATUI~E.] 

(Received the assent of the Governor General o n  thg 9th 
Septemb er, 1933.) 

An Act further to amend the Workmen's Compensation Act, 
1923. 

HERJ3AS it is expedient further to amend the Woi-kmen's 
Compensation Act, 1923; It is hereby enacted as 

follows : - 

1- (1) This Act may be called the Workmen'e Compensation ~ , " ; " , ~ ~ ~ ~ ~ n d  
(Amendment) Act, 1933. ment. 

(2) It shall come into force on the 1st day of January, 1934; 
but sections 2, 3, 4, 5, 21, 22 and 23 shall not have ofiect until . 
the 1st day of July, 1934, and shall have effect thereafter only 
in respect of compensation payable on account of an injury 
caused to a workman by an accident occurring on or after &he 
1st day of July, 1934. 

2. In section 2 of the Worlrmefi's Compensation Act, 1923 k$g,"yeEF 
(hereinafter referred to as the said Act),- V I ~ I  of i028.. 

(a) in sub-section (I),-- 
(i) for clause (a) the .lollowing shall be rjubstikuted, 

namely : - 
"(d) 'dependant' means any of the following relatives 

of a deceased workman, na.mely :- 
(i) a wife, a minor legitimate son, and uunlarried 

legitiinate daugh'cer, or a widowed mother; 
and 

(ii) if wholly or in pmt dependent on the earnings 
of the workman a t  the time of liis death, a 
husband, a, parunt otlier than a widowed 
mother, a, minor illegitimate son, an un- 
marpied illegitimate daughter, a daughter 
legitimate or illegitimate if married uild a 
minor or if widowed, a minor brother, an 
unmarried or widowed sister, a widowed 
daughter-in-law, a minor child of a deceased 
son, or, where no parent of the workman is 
alive, a p terna l  grandparent, " . , 

(ii) clause .* +'&-- 
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(ii) clause (j) shall be on~itted, 
(iii) in clause (k), the word '4' registered " shall be omitted, 

% and for the words "any such" the word "the" 
shall be substituted, and 

(iv) in sub-clause (ii) of clause (n), the words ", e i the~  
by way of manual labour or " shall be omitted; 

(b) for sub-section (3),  the following sub-section shall be 
substituted, namely : - 

"(3) The Governor General in Council, after gi~ing,  by 
notification jn the Gazette of India, not less than 
three months' notice of his intentiuu so to do, 
may, by a like notification, add to Scl~edulo 11 any 
class of persons employed in any occupation which 
he is satisfied is a hazardous occupation, and the 
provisions of this Act shall tl~ereupon :apply to, such 
classes of persons : , 

Provided that in making such addition bhe Governor 
General in Cwncil inay direct that the prc.visions 
of this Act shall apply to such classes of Elorsons 
in respect of specified injuries only." 

Amendment of, 3. In  section 3 of the said Act,-- 
mectio, 8, ~ o t  
VII I  1928. 

(a) in sub-section (I),? 

(i) in proviso (a), for the word "ten" the word "seven" 
shall be suljstituted, and 

(ii) in proviso (b), for the words "mjury to a workma,n 
retiulting from" the words "injury, nol; resulting 
in death, caused by" shall be substitlrted; and 

(b)  in sub-section (4) ,  the words "solely and"  hall be 
omitted. 

Amendment of +-4. Pol* sub-section (1) of section 4 of the said Act, the follow- 
aection A 
~ c t  V I I ~ O ~  ing sub-section shall be substitubed, namely :- 
,fins 
LU&O. . 
Amount of 
cornpenoation. 

"(1) Subject to the $%i,bions of this Act, the amount of 
colnpensation shall be as follows, namely :-- 

A. Where death results from the injury- 

(i) in the case of an adult in receipt of monthly wages 
falling within limits shown in the first column 
of Eehedule IV-the amount shown against such 
limits in the second column thereof, and 

(ji) in the case of a minor--two hundred rupees; 
l .- - !J; 
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B. Where permanent tolal dis~b1emen.t results from the 
injury- 

( i )  in the case of an adult in receipt of monthly wage@ 
falling witPhin limits shown in the first- column 
of Schedule IT---the amount shown against ~tuch 
limits in the third column thereof, and 

jii) in tlle case of a minor--twelve hundred rupees ; 
O. Where perinanent pa~tial  disablement results from the 

injury- 
( i )  in t.lle case o:f an injury specified in Schedule I, such 

percentage of tlie compensation which would 
have been payable in the case of permanent total 
disab1emen.t as is ~pecified therein aEt being t h e  
pe~centage of the4oss of earning capacity caused 
by that injury, and 

Cii) in the caseof an injury not specified. in Schedule 
I, such percentage of the compensation payable 
in the case 0.1 permanent total disable men^ as is 
proportionate to the loss of earning capacity 
perma.nently caused by the injury ; 

1~zplanation.-Where more injuries than one are caused 
by the same accident, the amount of compensation 
payable under this head shall be aggrega1c.d but 
not so in any case as to exceed the amount which 
would have been payable if perlfianent total disable- 
ment had resulted from the  injuries; 

D. Where temporary disablement, whether total or 
partial, results from the injury, a half-monthly 
payment paya.ble on the sixteenth day after tho 
expiry of a waiting period of #even days from the 
date of the disablement, and thereafter balf- 
monthly during the disablement or during a period 
of five years, wllichever period is shorter,-- 

(i) in the case of an adult in receipt of monthly wages 
falling within limits shown in the first cdumn 
of Schedule IV-of .the sum shown against such 
limits in the fourth column thereof, and 

(ii) in the case of a minor-of one-half of h6s monthly 
wages, subject to a maximum of thirty rupees : 

Provided t h a t  
(a) there shall be deducterl from an.y lump sum or half- 

monthly payments to which the worirman is 
entitled the amount of any p:lyinent or aliom7ance 

a which 
I 
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Amendment of 
aection 6 
Act VII? of 
10'23. 

Amendment of 
section 8 
Act V I I ~  of 
1823. 

which the workman has received from the 
eniployer by way of compensation during .the 
period of disqblement prior to the receipt of such 
lump sum op '+f the first half-monthly payment, 
as the case mAY be : and 

( b )  no half-monthly payment shall in any cuse exceed 
the amount, if any, by which half the r~.inount 
of the monthly wages of the workman before the 
accident exceeds hulf the am,ount of such wages- 
which he is earning after the accident." 

5. In section 5 of the said Act,-- 

(a)  in sub-section (I),-  

(i) for the word and figure "section 4" the words "this 
Act" shall be substituted, 

(ii) after clause (a )  the following clause shall be in~erted, 
namely : - 

" ( b )  where the whole of the continuous p e ~ o d  of ' 

service immediately premding the accident 
during which' the workman was in the service of 
thi! employer who is liable to pay the compensa- 
tion was less than one month, the monthly wages 
of the workman ehall be deemed to be the uverege 
monthly amount which, during the t6welve 
months irnmediat,ely preceding the accident, was 
being earned by a workman employed on the 
same work by the same employer, or, if there 
was no workman so employed, by a wcrrkman 
employed on simi1a.r work in the same locality;". 

(iii) clause ( b )  shall be re-lettered as clause (c), and 

(iv) the proviso she11 be omitted; and 

( b )  sub-section (2) .  shall be omitted. 

6. In section 8 of the said Act,- 

(a)  for the proviso to sub-section ('I) the following shall br 
substr;tuted, namely : - 

"Provided that, in the case of a deceased worlrman, ail 
employer )nay make to any dependant advances on 
account of compensation not exceeding an aggre- 
gat0 of one hundred rupees, and so much of ~ u e h  
aggregate as aoes not exceed the compensation 
payable to that. dependant shall be deducted by the 
Commissioner from such compensa.tion and repaid 
to the employer. " ; and 

( b )  in 
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(b)  in sub-section (4),- 
(i) for the words "may deduct" the words "shall cleciuct" 

shall be substituted, and 

(ii) for tlie words "fifty rupees or so much of timt cost 
or of fifty rupees, whicliever is leas, as has not 
already been advanced by the employer on account 
of sucli expenses" tlie words "twenty-five rupees" 
shall be substituted. 

, 7. I n  section 10 of the said Act.-- Alnendment of 
aection 10, Aot 

(a) in sub-section ( I ) ,  after the first proviso the following VIII of 192% 

proviso shall be inserted, namely :-, % 

't' Pi~ovided further that the want of or any de1eot or 
irregularity in a notice shall not be a bar to the 
maintenance of proceedings- 

(a) if the claim is made in respect of the death of 8 

workman resulting from an accident which 
occurrecl on the premises of the employer, or at 

I 
any place where the workman at the tima of the 
accident was working under the control of the 
employer or of any person employed by him, 
and the workman died on.such premises or a t  
such place, or on any premises belonging to the 
mployer, or died without having left the vicinity 
of the premises nr place where the accident 
occurred, or ! 

(6) if the emplo~er had knowledge of the nccidelil from 
any other source at or about the time wlien it 
occurred : " ; and 

(b) for sub-seotion (3) the ,  following sub-sections shall be 
substituted, namely : - 

"(3) The Local Government may require that any pres- 
cribed class of employers shall maintain s t  their 
premises a t  which workmen are employed n notice- 
book, in the prescribed form, which shall be readily 
accessible* at  all reasonable times to any injured 
nrorknlan employed on the premises and to any 
pcrson acting bona f ide on his behalf. 

( 4 )  A nctice under this section may be served by delivering . . 
i t  at, or sending it by registered post addressed to, ' 

the residence or any office or place of busir~e~e of 
the person on whom it is to be served, or, where 
a notice-book is maintained, by entry in the notice- 
book." 

8. After I 
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TuserLion of 
new aectioi~s 8. After section 10 of the said Act the following sections' 
~ ~ $ , " t n $ ~ ~ B  sl~.n.ll. be inserted, namely: - 
of 1923. 
Power to 
requlre from ' "10A. ( l j  Where a Commissioner receives information 
 employer^ 
stbtements . '  from sny source that aworkma.n has died as a 
regardip result of an accident arising out of and 2n . the 
fatal accidents. eourse of his employment, he may send *by 

1.egistered post a notice tc the workman's employer 
requiring him'tot submit, within thirty days of the 
service of the notice, a statement,,in the presc~ibed 

P form, $ving the circumst&nces attending tho death 
. . of the workma.n, an.d indicating whether, in the. 

opinion of the  employe^:, he is or -is not liable to 

4< 
deposit compensa.tion on account of the deeth. 

(2) If the employer is of opinion that he is 1.iahle to 
deposit c~mpensa~tion, ho shall make the deposit 
within thirty days of the gervice of the notice. * 

(3) If the employer is of opinion that he is not liable t o  
.deposit compensa.tion, he shall in his stateinent 
indicate the grounds on which he di~c1a~j.m~ liability. 

(4) ~ h . e r e  the employer has so disclaimed liability, the 
Commission.er, after such Inquiry a.s he mng think 
fit, may inform any :of the dependants of the 

i.~ deceased wolrlman that i t  is open to  the dependants 
'.. . - - to prefer a claim for compensation, and rnay give 

them such other further information as he may 
think fit. 

Reports of 1QB. (I) Where, by any law, for the time being in fcrce, 
fatal aocldents. 

notice is required to be given b any authority, by 
or on behalf of an employer, of any zlccident 
occurring on his pkemises which rgsults in death, 
the required to giva the notice shall, within 
seven days of the death, g ~ n d  a report'to the Corn.- 
missioner giving the circninstances ettendinc the 
death :I 

P1.ovided that where t,lze.Locnl. Government has so p e s -  
cribed the person required t# giire the notice may 
instead of sending such report to the Commissioner 
send i t  to the a.uthoritv to whom he is required to 
give the notice. 

(2) The Local Government may, by notification in the 
local official Gazette, ex.ten.d the provisions of sub- 
section (1) to any class of premises other thtl.11 those 

within the scope of that s~rb-section, and, 
may, by such notEcation, specify the persons who 
sha.1l. se,nd the re-port to the Commissioner." 

, . ~t 9. Ts. 
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9. In  sub-section (2) of section 12 of the said Act, after the &g,"%r:$ 
~vords "the contractor" t ~ l e  words ' l ,  or any otller parSon from 'I1' lQZ3. . , 

wllom the workman could llave recovered compensation. an(] ,. 

where a contractor who is himself a principal is liable to pay 
canpensation or to indemnify a principal under this section he j 

sh&l1 be eniitled to be indem~lified by any person standing to 
him in the rela.tion of a contractor from whom the w~rlrman 
cquld have recovered coinpensation" +hall be inserted. 

... , \ 
1 1  Amendment of 10. In section I5 of the said Act, the word "registored , ection 16,  ~ c t  

shall be omitted. \ VIII of 1923. , 
Q 

11. In Chapter I1 and d te r  section 18 of the said A:t, the Insortion of 
new section 

follo~ving section shall be inserted, namely :- 18A In Act 
VIII of 1923. 

"18A. (1)  Whoever- Penalties. 

(a) fails to maintain a notice-book which he is required 
to mslintain under sub-section (3) of section 10, or 

(b) fails to send to the Comrnissioller a stat.ement which 
he is required to send under sub-section . ( I )  of 
section 10A, or 

(G) fails to send a report which he is required tn  send 
under section 10B, or 

(d) fails to  make a return &ich l ~ e  is required to make 
under section 16, 

sl~all be punishable with fine which may extend to one 
hundred rupees. 

(2) No prosecution under this section shall be instituted 
except by or with the previous sanction of a Commis 
sioner, and no Court shad1 take cognizance of any 
offence' under this section, unless complaint thereof is 
made within six months of the date on which the 
offence is alleged to have been committed." 

,i 12. In sub-section (1) of sec'6iis:n 19 ol the said Act, for the Amendment 
of nectlon 10. words "the Conimiissioner" the words "a -Commissioner" shaU A C ~  ~ I I  of 

be substituted. ..... 1923. 
. . 

-J' 13. In section 20 of the said Act,- 
Ameud~llent Of 
section 20 
Act VIII Af (a) after sub-section ( I )  the fcllowing sub-section s11>1!l be 1825. 

inserted, namely :- 

"(2)  Where more than one Commissioner has been 
appointed for any local area, the Local Govqninent 
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Amendment of 
section 21 Act 
VIII of 19'2s. 

Amendment of 
sectlon 22 
Act VIII hi 
1923. 

may, by general or special order, regulate the 
distribution of b~lsiness between them. " ; and 

*(b) sub-sections (2) 'and (3) shall be renumbered ns sub- 
sections (3) and (4). 

14. I n  section 21 of the said Act,- 
(a) in sub-sectioa ( I ) ,  for tlie wozds "tohe Commissioner", 

in both places where they occur, the words "a 
Commissioner" shall be substituted, and + the 
proviso the word "registered" shall be omitted, and 

(b) after sub-section (4) the following sub-section shall be 
inserted, namely : - 1 

"(5) The Local Government may transfer any matter 
from any Commissioner appinted *by it to any other 
Commissioner appointed by it." 

15. 'In section 22 of the said Act;- 

(a) in sub-section ( I ) ,  after the word "Commissioner", 
the words ' I ,  other than an application by a depen- 
dant or dependants for compensation," shall be 
inserted; and 

( b )  in sub-section (Z),- 
(I) for tlie words " Where any eucil question has arisen, 

the application" the words "An application to a 
Commissioner" shall be substituted, and 

(ii) in clause (a), after the brackets and letter " (a) " ,  
the words "except in the case of an application by 
dependants for compensation," shall be inserted. 

16. After 22 of the said Act, the following section 
new section 
2 2 ~  in A C ~  shall be inserted, namely :- 
VIII of 1923. 

Power of coin- "22A. (1) Where any sum has been deposited by an 
misdoner to 
require further employer as compensation payable in respect of a 
deposit in 
cases of fatal workman whose injury has resulted in death, and 
accident. in the opinion of the Commissioner such suin is 

insufficient, the Commissioner may, by notice in 
miting stating his reasons, call upon the employer 
to show cause why ha should iiot make a farther 
deposit withill such time as may be stat-ed in tho 
notice. 

(2) If the employer fails b s11ov; cause to the satisfaction 
of the Cornrnissione~, the Commissioner may make 
an aurwcl determining the totaJ amount payable, 
and requiring the employer to deposit the 
deficiency. ' ' 

17. To 



OF 1933.1 Workmen's Compensation (A?nendmeni). 

17. To sub-section (1) of section 30 of the said A&, after seation 30, Of 

the existing provisos, the following further proviso shall be added, &$zlll Of 

namely ':- ' 

"P~.ovided further that no appeal by an employer under 
1 

clause (a) shall lie unless the memorandum of 
appeal is accompanied by' a certificate by the 
Commissioner to the effect that the appellallt has 
deposited with him the amount payable under the 
order aipealed against.. " 

18. After section 30 of the saicl Act, the following section g$,"$;;i 
shall 6e inserted, namely :- ~ U A  in A C ~  

VIII  of 1923. 

"30A. Where an employer inakes an appeal under clnuse ~ ' , " ~ , ! $ ~ g  

(a) of sub-section (1) of section 30, the Commis- ;;;g$t8 
sioner may, and if so directed by the High Court decision of 

appeal. 
shall, pending the decision of the appeal, withhold 
payment of any sum, in deposit with him." 

19. In  section 33 of the said Act,- Amendment of 
section 33 

(i) in clause (c), the word "and", in the second p l a a ~  where $t,z1I1 bf 
it occurs, shall be omitted; 

(ii) after clause (c) the following clauses shall be inrserted, 
namely : - 

.i' "(d) for prescribing the classes of employers who shall 
maintain notice-books under sub-section (3) of 
section 10, and the form of such notice-books ; 

(e) for prescribing the form of statement to be submitted 
by employers under section 10A; 

(f) for prescribing the cases in which the report referred 

r i 
to in section 10B ]nay be sent to an authority other 
than the Commissioner; and"; and J 

(iii) clause (d )  shall be re-lettered as clause (g). 

)I 20. After section 34 of the said Act, the following section Inaertionof 

shall be inserted, namely : - new acction 85 
In Act VIII  of 
1923. 

. ' $ 8 5 .  The ~ov~rnos .G.en .e~a1 in. Council may, by notjfica- R U I ~  to' give . . .  . . .  . . .  
. .. . . eff eot to  

. .  . , tion: i n  the Gazette of - India,. make rules for the arrangemeot.a' 
. .  . .  . . . . .  -. . . trinefer to. any, part of H i s  ~ a j e s t y ' s  D?minions g",itri, Ot?2  

. .  , . . .  
. . .  oi. to any.other country of money paid to ,a Cornmis- g&ty"p"L$ 80; 

. ,  . . .  . sioner under this Act for. the benefit of any person co.mpensfltion. 

: residing or %bout t o  reside i n  such part or wuntry . = 

. and for th.0 receipt &nd .administration in British . . 

. . , India of aFy .&oney awarded under the law relating . - 1  , 1. , ... . . . . . . . 
': . ' I  -' - . . . . .  . .~ " . to wbrbrneills compensation in- any ; part of Hii 
:' . , . , . . . . . . . - Majesty's Dominions o r  in 9ny other  count^, and 

applicablefor the. beliefitof any . . .  person residing or 
about to reside in British India." 

: ,.,.: ! . $ ~ .  1 . ,. . 
21. I n  
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Amendmento! 21, I n  Schedule 11 to the said ~ c t :  for clauses (i) to (%iii), the 
Schedule 11 
A C ~  VIII oi) following clauses and Explanation shall be substituted, 
I Q Z ~ .  namely : - 

" (1 )  employed, otherwise than in a clerical capacity or on 
R railway,- in connection with the operittiun or 
maintenance of mechanically propelled vehi~les ; or 

(ii) employed, otherwise than in a clerical capacity, in 
any premises wherein, or within the .precincts 
whereof, on any one day of tke preceding twelve 
months, ten or more persons have been employed 
in any manufacturing process, as defined in clause 
(4,) of section 2 of the Indian Factorie~ Act, 1911, xIrofl~ll. 

or in any lrind of worlr whatsoever incidental to or 
connected with any such manufacturing process or 

f with the article made', and steam, water or other 
mechanical power or electrical power is used; or 

(iii) einployed for the purpose of making, altering, 
repairing, ornamenting, finishing or otherwise 
adapting for use, transport or sale any article or 
part of an article in an) premises wherein or within 
the precincts whereof on any orle day-of the prece- 
ding twelve months, fifty or inore perscns have been 
so employed ; or 

( iv)  employed in the innnufacture or handling of explosives 
in any premises wherein, or within the prcclncts 
whereof, 011 any one day of the preceding twelve 
months; ten or more persons have been so 
employed ; or 

( v )  employed, irl any rnine as defined in clause (f) of 
section 3 of the Indian Mines Act, 1923, ip any m0t1Q2h 
mining operation, or in any kind of worir, other 
hhan clerical work, incidental to or connect,eti with 
any mining operation or with the mineral oblained, 
or in any kind of work whatsoever below ground : 

Provided that any excavation in which on no day of the 
preceding twelve months more than fifty persons 

. have been employed or explosives have been used, 
and whose depth from its highest to its lowest point 
iioes not exceed twenty feet shall be deemad not to 
be a mine for the purpose d this clause; or 

jvij Gmployed as the master or as a, seaman of- 

. (a). any ship which is prope~l&l wholly or in prbrt by 
h ., 
.., steam or other rnech~n~cal  power o r  by electricity 

or whioh is towe,.d or intended to be towed by a 
; ' , ' i .  . .. : . . ,  :. 

: ~, 
. . ship . so . propelled, or 

, . ... .... _ _  
1 ($? 

( b )  
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t* 
(b)  any ship not included in sub-clause (a) of fifty tons 

<:$,, ~>'',\:',' 2 

net tonnage or over; OF J - th4 , 4, -. 3;P q 

'7 " (vii) employed for the purpose of loading, unloading, ,,it a 

fuelling, oonstructing, repairing, derncjlishing,~~ 
cleaning or painting any ship of which he is not, the 
master or a member of the mew, or in the handling I 
or transport within the limits of any port subject to 
the India2 Portst Act, 1908, of goods which have 
been discharged from or are to be loaded into m y  
vessel ; or 

(v'iii) employed in the construction, repair or de~ndition 
of- 

(a) any building which is designed to be or is or has 
been more than one storey in height above the 
ground or twenty feet or more from the g r ~ u n d  
level to the apex of the roof, or 

(b) any dam or embankment which is twenty feet or 
more in height from its lowest to its highest point, 
or 

(c) any road, bridge, or tunnel; or 

(a) any wharf, quay, sea-wall or other marine work 
including any moorings of ships; or 

(ix) employed in setting up, .repairing, maintaining, or 
talring down any telegraph or telephone line or post 
or any over-head electric line or cable or poat or 
standard for the same; or 

/ 
" ( x )  employed, otherwise t,han in a clerical capacity, in the 

oonstruction, working, repair or demolitioi~ of any 
aerial ropewag, canal, pipe-line, or sewer; or 

(xi) employed in the service of any fire brigade ; or 
(xii) employed upon a railway as defined in claufie (4) of 

section 3, and sub-section (1) of section 148 of the 
lndian Railways Act, 1890, either directly or 

.' through a sub-contraciqr, by a person fulfilling tt 
contract with the ra>lx:ay administration ; or 

(ziii) employed as an inspector, mail guard, sorter or van 
peon in the Railway Mail Service, or employed in 
any occupation ordinarily involving outdoor work in 
the Indian Posts and Telegraphs Department; 01. 

(xiv) employed, otherwise than in a clerical capacity, in 
connection with ope]-ations for winning natural - 

ar natural gas ; or 
(xu) ernpleed in any occupation involving blasting opera- 

tions ; or' 
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(xvi) employed in the making kf any excavation in which 
on any one day of the preceding twelve months 
more than fifty persons have been employed or 
explosives have been used, or whose depth from its 
highest to its lowest point exceeds twenty feet; or - .> *. 

(xvii) employed in t'he operation of any ferry boat, ca,pablc 
of carrying more than ten persons; or 

(xviii) employed, otherwise than in a clerical capacity, on 
any estate which is maintained for the purpcse of 
growing cinchona, coffee, rubber or tea, and on 
which on any one day in the preceding twelve 
months twenty-five or more persons have been so 
emplqyed; or 

(six) employed, otl~erwise than in a clerical capacity, in 
the generating, transforming or supplying of 
electrical energy or in the generating or supplying 
of gas; or I 

(XX) employed in a lighthouse as defined in clause (a) of 
section 2 of the Indian Lighthouse Act, 1927; or XVII of 192 

(XXZ~ employed in producing cinematograph pictureu in- 
tended for public exhibition or in exhibiting such 
pictures ; or I 

(xxii) employed in the training, keeping or workin? of 
, elephants or wild animals ; or 

.(&ziiz] employed as a diver. .,/ Explanation.-In this Schedule, 'the preceding twelve 
mqnths' relates in an;v particular case to the t.welve 
months endipg'with the day on which the accident 
in such case occurred." i 

Amenamentof 22. In  Schedule III to the said ~ c t ,  a.fter the entry rcinting 
Bclledule 111, 
~ c t  vrIr or lo pho~phorus poisoning, the following entries shall be added, 
1928. 

namely : - 
" Mercury poisoning or its sequelw . Any process involrinq the use of 

mercury or its preparations or 
compolinds. . 

Poisoning by benzene and its homolo- 
gues, or tho sequela of such poison. 
ing. 

Chrorne ulceration orb its seqaelcr? . 
- .  

Comprelre~ed air illness or its se~li~elte. 

Handlinq benzene or any of its 
homologr~es : and any process in 
the manufacture nr involvinq the 
use of benzene or any of its 
homologues. 

Any process involving tho rase &',' , 
' chromic acid or bichromato 6f 
ammor~fum, potuusi~~m or sodium, 
or their preprations. 

Any prooe8s carried on in compressed 
air." 

23, For 



OF 1933.1 Wo~kmen'~ Compensation (Amendment). 

23. For Schedule IV to the auid Act, the following ahall be ~ubstltution 
of new Bohe4iule . aul~eLiLuLecl, 11~11ely : - tor Schedule 
IV, Act VIII 
of 1823. 

"SCHEDULE IV. 

(See section 4.) 

Compensation payable in certain cases. 

I I 1 Amount of campensat~on fola-- 1 
I --- I I Hrtl€.moutldy 
I payment as 

Monthly waqes of t,he 
wnrkman injulsd. 

compensation 
for TEMPORARY 
DIHARLEMRNT 
or -4nur~. 

More than- Hut' not! 
moro than-- I I 

Half his 
n l ~ r ~ t l ~ l y  
wages. 

6 0 


